.A. No. 94 of 2009

Order dated: 11.03.2009

CORAM: -
Hon'ble Mr.Justice K. Thankappan. Member(J }
Honble Mr. C.R Mohapatra. Member (A}

None for the apphicant.

[t 15 a trte law that once a Govt. employee has
been convicted by the Crimmal Court, he is not entitled to
get any benefit of service unless s conviction 1s set aside
by the Appellate Authonty or such authority and he 1s
remstated i the service
The claim of the applicant in this O A is that he
wanted his suspension  allowance/subsistence  allowance
during the pendency of the appeal before the Appeliate

o v ol
Court against the Trial {ffmxrtnﬁ:«und the appheant guilty of
offences for misappropnation of public monev. The
applicant now claims that the stoppage of suspension
allowance granted or contmued to ham il the conviction
entered agamst him was irregular and illegal, hence this
Tribunal may interfere mn the matter. it 15 also additionally
prayed that a direction may be issued to the Respondents to

pay s complete suspension allowance we f 31.12.1992,

&



1

3. We have gone through the entire averments m

the O.A. and we see that this Trbunal is not expected to
mterfere with this matter. As per the relevant tules
applicable to the apphcant, 1t 1s for the applicant to approach

the concerned authorities for getting his grievance, if any rud e 4
4. In the above circumstances, at this stage, we are

not expected to mierfere with the put otf duty order by the
Department on the basis of the conviction entered by the
Cruninal Court,

5 Accordmgly, the (O AL 15 disnussed as mentless.

No costs.
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